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SHRI JAGESH DESAI: Sir, such a big 
reply, it should have been laid on the Table. 

SHRIMATI MARGARET ALVA: The 
statement should hav® been laid on the Table. 
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SHRI SHABBIR AHMAD SALA-RIA; 
Mr. Chairman, Sir, firstly, will the hon. 
Minister give the number of persons arrested, 
in the age-group 11-12-Kashmiri youth 
between the ages of 11 and 12—and 
"transported outside the State? Is it correct 
that the persons arrested—these boys — were 
blindfolded, their hands tied to their backs and 
they were, in that manner, carried? 

| Secondly, is the hon. Minister aware of the 
report of the UNO group and what has he to 
say about it? It is correct that in that report—
the hon. Minister also admits implicitly that 
the searches which were made, the combing 
operations which were done, earlier were bad 
but that there is nothing wrong now—
allegations have been made that during the 
combing operations there have been molesta-
tion, removal of ornaments or destruction of 
provisions which the people had in their home 
in the curfew which was a very long spell. All 
this has happened. 

Thirdly, is he aware of Mr. George 
Fernandez's statement that 19 women died 
during the curfew because they could not get 
medical assistance during labour? Also, is it 
correct that the number is not 19 but 319? Is 
he aware of the fact that 726 babies died 
because of lack of milk, non-availability of 
milk? 
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He may kindly reply to these points.      : 

Firstly, the number of persons arrested      
between the age group of 11 and 12 who have 
been carried out of the State blind-folded.    
Secondly, what has he to say about   the report 
of   the U.N. regarding    combing   operations    
and      other things? Thirdly, what has   he to     
1 say about the number of women who died in 
labour and the children who died for   want of   
milk during   the curfew? 

SHRI MUFTI MOHAMMAD SA-YEED: 
Sir, this is a sort of disinformation campaign 
which is being spread about the State 
Administration. I have alreay said that there is 
no incident or complaint about the harassment 
of individuals during the combing operations. 
There are no such incidents .  .  . 

SHRI SHABBIR AHMAD SA-LARIA: 
The boys were brought blind-folded. 

Mr. Minister, may I explain... (In-
terruptions) . 

MR. CHAIRMAN: Do not interrupt. He is 
also from Kashmir. Let him say. 

SHRI SHABBIR AHMED SA-LARIA: My 
submission is that I am at the airport. The BSF 
aeroplane comes. The boys of 11 and 12 age-
group are blind-folded with their hands tied at 
the back. They are thrown in the truck like 
baggage on their backs. This is what I saw. 
what does the Minister say about this? 

MR. CHAIRMAN: He will find out. This 
is the information he has given and he will 
find out. 

SHRI MUFTI MOHAMMAD SA-YEED: I 
have to say something. Let me say. 
(Interruptions). I must say that the 
paramilitary forces have done their duty with 
utmost restraint. (Interruptions). It is not 
correct. It is absolutely incorrect. It is a sort of 
campaign.. 

SHRI SURESH KALMADI: Why don't 
you deny what the hon. Member is saying? 

SHRI MUFTI MOHAMMAD SA-YEED: 
I deny it and I say that it is a malicious 
campaign. 

SHRI M. M. JACOB: An hon. Member of 
the House says that he has seen this with his 
own eyes- How can he deny this without 
going into it? 

SHRIMATI MARGARET ' ALVA: Do 
you want to say that he is telling a lie? 

MR. CHAIRMAN: Here is an hon. 
Member of Parliament, who is saying 
something. I only want that you should get it 
enquired into and find out what the facts are. 
(Interrupt tions). 

SHRI N. K. P. SALVE: Sir. I must submit 
that the Home Minister cannot bulldoze us 
like this. The hon. Member of this House says 
that he is an eye-witness to the atrocity. He 
does not have the courtesy of saying that he 
will enquire into it. Even, he says that he 
idenies it. He should have the-courtesy to... 
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SHRI N. K. P. SALVE: Why doesn't he 
say that he will' enquire and come back to the 
House?    That will satisfy 
us. , 

 

SHRI SURESH KALMADI: He is an eye-
witness, it is no whispering campaign. 

 

AN HON. MEMBER: Hon. Members should 
be restrained. .. 

"SHRI VISHVJIT P. SINGH: It is not a 
whispering campaign. He is an eye-witness. 
He is not campaigning. He is saying it 
outright, The hon. Member, Shri Salaria, is 
saying it outright. 

MR. CHAIRMAN: Kindly sit down. 

 

SHRI P.   SHIV SHANKER:   Sir,... 

SHRI VISHVJIT P. SINGH: He must 
withdraw his remarks. 

SHRI SURESH KALMADI: He has said, 
"whispering campaign by Members of 
Parliament." He must withdraw that remark... 
He has said it. 

MR. CHAIRMAN: Not only did I not hear 
it but I also found out that he did not say "by 
Members of Parliament." 

SHRI P. SHIV SHANKER: The hon. 
Member referred to United Nations Officials' 
report. What have you to say to that? He has 
referred to it. What is your reaction? You do 
not want to answer either 'yes' or 'no'. 
(.Interruptions) . 

SHRI MUFTT MOHAMMAD SA-YEED: 
They have no business to interfere in our 
internal affairs. (In-terruptions) 
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SHRI P SHIV SHANKAR: He is saying on 
the atrocities... (.Interruptions) I am asking the 
Minister. I am not asking you. The question 
has been asked. What is his reaction? (Inter-
ruptions) . 

SHRI GURUDAS DAS GUPTA: UNO 
has nothing to do with it. It should not be 
quoted... Please don't quote that. 

SHRI P. SHIV SHANKER:  Speak-      [ ing for  
myself.. .Please  allow me to speak... The   
Member   has asked   a question... (Interruptions).. 
.Will you allow me to speak or not? 

... (Interruptions) ... 

SHRI DIPEN GHOSH: Our Government is 
not supposed to... 

SHRI P. SHIV SHANKER; I must he 
allowed to say what I have to say. The 
honourable Member has relied on the report. 
We do not believe in such reports. But What 
has the Minis-ter to say about it? 

SHRI I. K. GUJRAL: Sir, at this stage may 
I seek your permission to clarify? Since a 
question of the United Nations has been 
raised, may I say categorically that there is no 
report from the United Nations? Pakistan did 
raise the issue in Human Rights. It was 
adequately replied. 

... (Interruptions)... 

SHRI SURESH KALMADI:  That is all I 
wanted. But why this panicking? 

... (Interruptions)... 

SHRI DIPEN GHOSH: What has the 
United Nations got to do with it? 

SHRI P. SHIV SHANKER: Question 
passed must be properly dealt with. 

...(.Interruptions)... 

SHRI DIPEN GHOSH: Should the 
Government advise the United Nations? ... 
(Interruptions)... You know the role that the 
United Nations played in various African and 
Latin American countries. 

MR. CHAIRMAN; I may advise that the 
agitated Members on both sides should go to 
the Central Hall and settle it there. Now, 
Shrimati Kenla. 

SHRI  DIPEN GHOSH;    The advocate of 
the United Nations has come here. 
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SHRI SURESH KALMADI; This is an 
eye-witness account. 

... (.Interruptions)... 

SHRI GURUDAS DAS GUPTA: This is an 
example of the Congress-Shiv Sena 
combine... (Interruptions) ... 

MR. CHAIRMAN: What is wrong with 
you today? Please sit down. 

SHRI JAGESH DESAI: Sir, the words 
"Congress-Shiv Sena gathbandhan" should be 
expunged. i am a 1 Congressman, Sir, and I have 
been fighting the Shiv Sena all my life. If he 
makes this kind of allegations, he did no have the 
leave of the Chair and, as such, they should be 
expunged. 

SHRI GURUDAS DAS GUPTA; ] made a 
statement of fact. 

SHRI P. SHIV SHANKER: The general 
allegation about the "gath-bandhan" must be 
expunged... (Interruptions)... 

SHRI N. K. P. SALVE: Sir, they can abuse 
us to the best of their abi-lity but cannot make 
this allegation against us. We are fighting 
against the Shiv Sena every inch. (Interrup-
tions) 

SHRI SURESH KALMADI: It is the BJP-
Shiv Sena combine, not the Congress-Shiv 
Sena combine... (Interruptions) ... 

SHRI N. K. P. SALVE: We are not 
agreeable to Congress-Shiv Sena combine. It 
is the BJP-CPI. Shiv Sena gathbandhan. 
(Interruptions) 

 

SHRI VITHALRAO MADHAVRAO 
JADHAV: They want to hide their faces. 

SHRI DIPEN GHOSH: Mr. Salve and Mr. 
Jagesh Desai know it. (Interruptions) 

SHRI N. K. P. SALVE: It is a very highly 
defamatory statement so far as we are 
concerned. Therefore, I submit that it must be 
expunged. (Interruptions) 

SHRI GURUDAS DAS GUPTA: Who 
supported the Shiv Sena? 

SHRI N. K. P. SALVE: We have nothing 
to do with them. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: The Janata Dal, the BJP and the 
Shiv Sena are having gathbandhan. 

MR. CHAIRMAN; Members, kindly 
remember that this is Question Hour, and not 
a slanging match going on like this. 

So far as the allegation is concerned, the 
allegation was made. It has been denied, and it 
has been noted. The Congress (I) has totally 
denied any gathbandhan. (Interruptions) And 
you have been supported by the BJP. Now 
why are you worried? (Interruptions) Mr. 
Minister, now kindly Let us proceed with the 
Question Hour... 

SHRI A. G. KULKARNI: Everybody 
wants to shout here. I am only hearing the 
shouting. If we are going  to  waste  the  

Question     Hour 
 

 

SHRI A. G. KULKARNI: Sir, you are the 
Chairman. I am not the controller. 
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by shouting everyday,    let it go    on; What can I 
do? 

SHRI V. GOPALSAMY:  You could advise at 
least Mr. Kalmadi. 

 

SHRIMATI MARGARET ALVA: Sir, I 
believe that half the contusion is being caused 
in Jammu and Kashmir because there are too 
many Ministers  meddling. 

MR. CHAIRMAN: What is your question? 

SHRIMATI MARGARET ALVA: Iam 
coming to it. Once you have the Home 
Minister replying. At other times you have the 
Foreign Minister standing up and replying in 
the midde. 

SHRI ASHWANI KUMAR: He replied 
about the UNO. 

SHRIMATI MARGARET ALVA: Only 
Mr. George Fernandes is not here to answer 
the questions. 

I want to ask specifically whether, in view of 
the statement the Foreign Minister just made 
that they take no ... heed of the U.N. Observers 
Mission in Jammu   and  Kashmir  and  that  
they are not concerned,  as the Home  Minister 
said, with their views and what they are doing 
and that they have no locus   standi,   the  
Government  would ask for withdrawal of the 
U.N.  Observers post in Jammu and Kashmir 
and take a firm stand on this and tell us that they 
are for withdrawing of the United  Nations      
Observers post there. 

SHRI ASHWANI KUMAR: Confusing 
question. 

SHRIMATI MARGARET ALVA: 
Secondly, Sir, I would like to know from the 
hon. Minister whether, in view of the fact that 
one of the lea-ders of the BJP, their partner, 
has recently demanded that they should, go 
across the border and smash the training camps 
on the other side of the border, the 
Government is prepared to accept this proposal 
and take pre-emptive action rather than wait 
until havoc is created this side. 

SHRI G. G. SWELL: Sir, I am on a point 
of order. The hon. lady Member. .. 

MR. CHAIRMAN: Mr. Swell, you had 
been a Deputy Speaker. you know there is no 
poinT of order during Question Hour. 
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SHRI MUFTI MOHAMMAD SA-YMKD: I 
made it absolutely clear lhat as far as the UN 
observers are concerned, it is not their job to 
inter- toe in our internal affairs. Kashmir \ is part 
of our country and which ever way we deal with 
if, it is none of their business to go and inquire 
and report. 

SHRIMATI MARGARET ALVA: Sir, my 
question has not been answered. I wanted to 
know whetrler he will ask for the withdrawal 
of the UN Observers' Post in J & K. 

SHRI MUFTI MOHAMMAD SA-YEED: 
They are there to supervise the line of actual 
control. They have nothing to do with our 
internal affairs. 

MR. CHAIRMAN: S. Q. No. 23. 

SHRIMATT     MARGARET     ALVA: 
Sir, he has not answered my question. 

Committee on J & K 

*23. SHRI SYED SIBTEY RAZI: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Government have constituted 
a Committee to take steps to restore normalcy 
in Jammu and Kashmir; 

(b) if so, the names of members of this 
Committee; 

(c) what are the terms of reference 
of this Committee; 

(d) what would be its relationship with 
the Home Ministry and the details of the 
functions of the Committee; 

(e) whether the Committee would give 
directives to the State Government to ensure 
normalcy in the State; and 

(f) if so, what would be the con 
stitutional     sanctity  of the  directives 

to be issued to the Government     of Jammu 
and Kashmir? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): (a) No, Sir. 

(b) to (f) Do not arise. 

SHRI SYED  SIBTEY RAZI:  I am sorry  that 
this Government has  not seen  the  
announcement  of its      own Prime Minister,  
which was made  on 11th  March,   1990     and 
which      was covered by all the leading dailies of 
India.    I quote from      The Hindustan limes,  
just  in  support  of  my   question.       I   need   
your   protection   also because the Home 
Minister has totally denied my question.      I had      
asked whether it is a fact that the Government has 
constituted a Committee to take  steps to restore    
normalcy      in Jammu and Kashmir.      The 
Government   has  replied   "No".   So,   Sir,   I 
quote from The Hindustan Times: 

The Prime Minister,    Mr. V.   P. Singh, today 
entrusted the Railway Minister,     Mr.  George     
Fernandes, with the additional charge of Kash-
mir Affairs and constituted a      six-Member     
Committee  to  assist  him in   initiating  steps   
to   restore     normalcy in the Valley. The 
Committee representing  major political parties 
consists of Mr. Surendra Mohan of National 
Front, Mr. Ghulam Rasool Kar  of Congress(I),  
Mr.  Kedar Nath Sahni  of BJP,  Mr.   M.   
Farooqi of CPI,   Mr.   Saifuddin   Choudhury   
of CPM  and  Mr.  P.  L.  Handoo       of 
National Conference. 

Now, I would like to know from the 
Minister when this type of announcement had 
been made by the Prime Minister, how the 
Government had denied it blatantly. It has 
violated the privilege of a Member also by not 
coordinating with the working of the Prime 
Minister's Office. I do not know whether the 
Prime Minister has constituted     this  
Committee in      his 


